73043 Oral Answers VAISAKHA 15, 1887 (SAKA) Oral Answers

ey

'..
rest qgER fag
st wiwT aTw Ao e
st gew WY SYAW ¢
it i fag fagreit
st AT
o T Tifean
*1175. st g ford -
=t THAEE q13q
&Y fem gzAEe -
) e
t fasaama qrdg
W wrwad
st s oarg

a7 qE-erd wAY Ag TATW FTOFA
wa o

(%) 71 o &9 & f& @< &
MFr F qzreer § A & ograew
¥ ufigw fotr w¢ faar & ; WK

(@) afz zt, 91 9= &7 467
aa Far 7

e WAew W -
(st grar ) @ (F) Y, 7@

(@) s & A Izar

st gye fog : 48 W N
AT §T ¥ I3AT § A TR qIE A
Ay R ey
ST A g e e & wirsr &
TR ¥ foig 3% ¥ g EF AW A A9
¥ grfas, vwafas, dfas, aiefas,
wifadfas, mfaadfas ww a1 AOF
& f& axwrT v & a & ufww fig
PWAgTA [ @ R?

ot gt - wrfewifas, dfae, -
fraw, armfas, aWr ad § oeT )
582 (Ai) LSD—2.

13044

¥ a1 gufag § fF Y werr wem i
& ¥ T & gehY, A|E ¥ oY Shr
g I T w0 | AWy T
T qS F& R qrr faare w1 foig
FEAT ZRT |

ft gzt fag : Wi & T wA
N T g&ER T w4 ey fmt
AT HT FATESAT ¥ T AT ¥ |
s are fan at fF e #) wgasy
3 faemar g ) & wewaT g R oF wa
FT HY HIAAT HdT qEAT g | WK
T THTC T A fagry awr ¥ W9
T AR ¥ vaE o fqm, ag agma
{ qTE AT 4T, TF w9 ¥ @ ) a0 &
AT FC IAG AN qg AT A
& Y 5 swan ag =gt @ fF A
FI qETeg & gy faa faar 9.

weqw wElTw : dgi 9gd a1 "gr
EARGE S|

it gzee fag : § a@ ¥ aF
ST AvgEt g fF e & at § o
¥ Ay o fF T IR anr
¥ g #1 P afafsar § AT 9w
sfafar & wemw & ag an faoia ¥
T

quqw AT
=g

st gy fag @ wemEl & v
sfafwar g€ ?

werw wgEg ¢ vEaEl & a
i A C OO

Shri Hathi: It is true that a Reso-
lution had been passed by the Maha-
rashtra Assembly. It is also true
that the Goa Assembly has passed a
Resolution and we have taken note
of both these Resolutions. So far as
Goa is concerned, it was not unani-
mous.
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Shri Koya: May I know whether the
question of Goa is being considered in-
dopently or along with other liber-
ated foreign possessions in India like
Pondicherry and Mahe?

Shri Nanda: At the moment, we
are considering only this question of
Goa.
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Shri H. K. Veeranna Gowdh: As ra-
gards the resolution p ased by the Goa
Assembly suggesting the merger of
Goa with Maharashtra, may I know
by how many number of votes it was
passed by them?

Mr. Speaker: That he can
from the records.

know

Shri Alvares: The Government has
not been able to identify yet what
are the special considerations  for
keeping Goa as a Union Territory.
At the same time, since Goa's liber-
ation, certain agents of forecign Gov-
ernments have been attempting a
sabotage with a view to encouraging
certain sections of India not to accept
the fact of liberation of Goa. In
view of the national sccurity of the
country, may I know whether the
Government will effect the merger
soon and give a lie to their expecta-
tions?

Mr. Speaker: That is a suggestion.

Shri Shinkre: It is said, on behalf
of the Government, that ten years
time should be given because the
people of Goa are not yet ripe for
democracy. In this connection. 1
want to know from the Home Minis-
ter. . .

Mr. Speaker: Today at least this has
not been said.

Shri Shinkre: It has been said be-
fore. In this context, I want to know
from the hon. Home Minister whe-
ther for this Government the concept
of demorracy means majority  for
the Congress Party and, secondly,
whether the Government wil] wait
to take a decision on the merger of
Goa until Maharashtra and Mysore
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States go in a proper warfare and,
thirdly, whether the Government will
wait . .

Mr. Speaker: Prof. Hem Barua s
getting many pupils.

Shri Shinkre:....until such time
the situation in Goa boils sufficiently
to something similar to that of Naga
hostilesso that they will be compel-
led to take some action. I would
like the Home Ministor (o reply to
all these three questions of mine.

Mr. Speaker: I would allow him to
answer only one if he can.

Shri Nanda: The one answer which
I would like to give about demo-
cracy and all that is that all the
assumptions, the strings and serieg of
assumptions, are baseless.

Shri Shinkre: What about the other
two questions?

Shrimati Renu Chakravarity: In
view of the fact that the question of
the merger of Goa is agitating the
mirds of a large part of the coun-
try, could we be assured that the
(Ginvernmer® is going to ‘ake a decl-
sinn within a very short time and, it
<o, what will be the time-limit?

Shri Nanda: So far as the time-
limit is concerned, I have said that I
would not be in a position to state the
time-limit, But I have also said very
clearly that we would like to take
a decision very early and this mat-
ter is being considered.

Shri Basappa: In view of the Em-
ergency which exists in the country,
will the Government postpone the
question of the merger of Goa for the
time being—and also as per the
assurance given by the late Prime
Minister, the diffcrence of opinion
that exists in Goa and outside Goa,
and also in view of the resolution
passed by the Mysore Assembly, and

because of other historical, adminis-
trative and other things?
Mr. ‘3peaker: It is a suggestion.

Next Question,
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Shri Nath Pai rose—
Mr. Speaker: He has just now

come.

Shri Nath Pal: 1 was here before
you had gone to the next Question.

Mr. Speaker: No; Shri Indrajit
Gupta ..absent Shrimatj Maimoona
Sultan.

Exodus of Minorities from
East Pakistan

+
1177, J Shrimatl Maimoona Sultan:
"\ Shri Sidheshwar Prasad:

Will the Minister of Home Affaims
be pleased to state:

(a) whether the Commission of
Inquiry set up to investigate into the
causes of exodus of minorities from
East Pakistan has requested Govern-
ment to arrange for an on-the-spot
study of the matters involved in East
Pakistan;

(by if so, whether Pakistan Gov=-
ernment have been approached to
seek their permission for the pur-
pose; and

(c) if so, the response from Gov-
ernment of Pakistan thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No, Sir.

(b) and (c). Do not arise.

12.00 hrs.

SHORT NOTICE QUESTION
Haldia Refinery

S.N. 13, Dr. L. M. Singhvi: Will the
Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that most of
the international oil companies have
lost interest in the Haldia reflnery
project owing to India’s refusal to en-
ter into long term agreement with
any of them for the supply of crude
oil for the refinery;





